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ORDER
PER SAKTIJIT DEY, V.P.:

This is an appeal by the assessee against order dated 01.08.2023 passed by
the National Faceless Appeal Centre (NFAC), Delhi for the assessment year 2017-
18.

2. We have heard the parties and perused materials on record. The limited
grievance of the assessee is against the ex parte disposal of its appeal by the First

Appellate Authority without providing reasonable opportunity of being heard.

2.1  On perusing the impugned order of the First Appellate Authority, it is
observed that though the First Appellate Authority has stated that various notices
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of hearing were issued to the assessee, however, no such detail is mentioned in the
appellate order. It is the specific case of the assessee before us that it had never
received any notice of hearing from the First Appellate Authority in its e-mail ID.
It is further observed from the observations of the First Appellate Authority in para
5.1 of the impugned order that he has virtually dismissed assessee’s appeal in
limine as the order is thoroughly non-speaking without discussing the facts and
1ssues arising in the appeal. Thus, in our considered opinion, the appeal of the
assessee was not decided on merits by learned First Appellate Authority. In view
of the aforesaid, we set aside the impugned order of learned First Appellate
Authority and restore the issues arising in the appeal back to him for de novo
adjudication after providing due and reasonable opportunity of being heard to the

aSSCSSEC.

3. Resultantly, appeal is allowed for statistical purposes.

Order pronounced in open court on 04.04.2024.
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